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IBC under Sec. 9 

___________________________________________________________________________ 

 

ORDER 

Counsel for the OC and CD jointly submit that the matter has been amicably 

settled between the parties by entering into consent terms. Counsel for both 

sides request for withdrawing the C.P. The consent terms is taken on record 

and the C.P. is disposed of as withdrawn with liberty to the OC to revive the 

same if there is failure of the consent terms. 

 Sd/-            Sd/- 
SANJIV DUTT                 K. R. SAJI KUMAR 
MEMBER (TECHNICAL)          MEMBER (JUDICIAL) 
 

 
//SKS// 
  


